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1. Union of India rap, by

Its Secratary - - _

Urban Davelopment Deptt, : .
Nirmen Bhavan ' - ' -

New Dglhi

2., Diractor Genl, of Fublic ue:ks
CAED, Nirmen Bhavan . . N
New Dalhi '

3. Chief- Engineer

South Zone~11, CPWD )
6th Floor, Posenstt Bhavan
Tilak Roa. Hydera bad

4, Supdtg. Engineer(tiuxl)
CPug, Uisakhapatnam

5. S, Balaji, Asstt, Surveyor of Unrka :
goumf Surve Lyor af Warks, R-S Bffics : Respomdents

"OR THE APPLICANT: ' &9
P.B8. Vijayakumar, Advocate

COUNSEL FOR THE RESEONDENTS: surT. . NeR. Devaraj
Sr/2dd1 .CGEC.

CORAM::

HON'BLE SHRI %F%EICE V.NEELADRI RAO, VICE C%AIhMAN
HCN BLE ”HRIXX' ﬁxxxuxxmx MEMEER (5DMN.)
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Judgeme nt
( As per Hon, Mr. Justice V. Nesladri ﬁ%n, V.C, )

Heard Sri P8 Vijeyakumar, learned counsel for’the
applicant and Sri N,R, Devaraj, learned counsal for the
respondents,

2, This DA is filed praying for quashing office order
No.124/95 dated 12-6-35 in se far as the applicant is
concerned, by declaring it as illegal and for conse-
quential direction for continuation of the épplicant at
Vi jayawada, |
3, Thetso main contentions for the applicant are :
i)  He is about te retire within tuo years and the
guidelines lay_Jdown that one who is about to retire
within tuc yearajshauld not be disturbed, and | |
 ii) That the effice at Visakhapatnam, towhich the
applicant is transferred is baing shifted to Madurai,
and as the R=2 is considerg;e in ;Ei@i%;:;:e employees
in their respestive stateaﬂPaasible, the applicant
submitted representation dated 7-7<95 thEgugh Chief
Enginear_thggggh R-3, and hence the applicant may be
allowed to continue in Vi jayawada, the place at which
he is uorkiag till the dispepsal of that representa-
tion,

4, Qffice order dated 12-6-95 shows that Sri M.V,
Kidav, who is working at Calicut, has to relieve Sri
S, Balaji, working at Hyderabad,andzgh;;?ralief, tha

latter haﬁ;te relisve the applicant who is working at
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reported at Hyderabad, Thus, there is no immediate
threat ofiﬁﬁiieving the applicant at Vijayawada, So
we feel it not a case where an interim order has to be
passed pending consideration of the repressntation of

the applicant by R=-2,

5, In the circumstances referred to we fesl that it

is just and proper to require R-2 to dispose the
representation dated 7-7-95 of the appliéant as early
as passaiblae,

6, OA is o:deraq\accnrdingly even at the admission

stage, No costs,/

(A.B, Gorthi) ‘ (V. Neeladri Rac/

Membar (Admn) Vice Chairman

Datad : July 12, 95 /ﬁ}“% ) L,
DIctatsd TnOpeh Toiit NP

Deputy Registrar (J)CC
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To

1. The Secretary, Union of India,
Urban Development Dept., Nirman Bhavan,
New Delhi.

2. The Director General of Pyblic Works,
CPWD, Nirman Bhavan, New Delhi.

3. The Chief Engineer, South Zone-II,
CPWD, 6th Floor, Posemett Bhavan,
Tilak Road, Hyderabad.

4, The Superintending Engineer (Civil)
CPWD, Visaha atnam.

5. S.Balaji, Asst.Surveyor of Works,
0/0 superintendent, Surveyor of Works,
6th Floor, Posenett Bhavan, Tilak Road, Hyderabad.

6. One copy to Mr,.P.B.Vijayakumar, Advocate, CAT,Hyd.
. 7+ One copy to Mr.N,R.Devraj, Sr,0GSC.CAT,Hyd.

8. One spare copy.
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IN THE CENTRAL ZDMINISTRATIVE TRIBUNAL .
HYDERABAD BENCH AT HYDERABAD. -

THE HON'BLE MR,JUSTICE V,NEEIADRI RAO
VICE CHAIRMAN -

AND
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admitted and Interim dlrectlons
issued,

Allowed.

Digposed Qf with direétions.éiﬂ &LMQ;
— ‘\__J

Dismissed. CM* « . n
. - OO0 hoge

'Dismisse&_as withdrawn — 3

! -

Dismissed for default

.Ordgréd/Rejected.

N».order as to costs.





